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NOTIFICATION UNDER RUBBER AcT. 

The Minister of International Trade 
(Shri Manubhai Shah): I beg to lay 

On the Table a copy of the Rubber 
(Third Amendment) Rules, 1963 pub-
lished in Notification No. G.S.R 1298 
dated the 10th August, 1963, under 
sub-section (3) of section 25 of the 
Rubber Act, 1947. [Placed in Library 
see No. LT-1581/63] 

REPORT OF THE STUDY TEAM ON PAN-
CRAYATI RAJ FINANCES 

The Deputy Minister in the Minis-
try of Community Development and 
Cooperation (Shri B. S. Murthy): I beg 
io lay on the Table a copy of Report 
of the Study Team on Panchayati Raj 
Finances, 1963 (Part 1). [Placed in 
Library, see No. LT-1607/63] 

TwENTY_FOURTH REPORT OF LAw CoM-
MISSION 

The Deputy Minister in the Ministry 
of Law (Shri Bibudhendra Mishra): 
Sir, I beg to lay on the Table a copy 
of Twenty-fourth Report of the Law 
Commissi.on on the Commissions of In-
quiry Act, 1952. [Placed in Library, 
.ee No. LT-1608/63] 

12.25 hrs. 
STATEMENT 
FROM AND 

COUNCIL 

RE. RESIGNATIONS 
OHANGES IN THE 
OF MINISTERS 

The Prime Minister and Minister of 
External Mairs and Minister of 
Atomic Energy (Shri Jawaharlal 
Nehru): Mr. Speaker, I am grateful 
for your permission to make a state-
ment in regard to some resignations in 
the Government and some changes 
that are taking place in the Govern-
men t. The facts leading to these re-
signations are somewhat unusual and 
it is difficult, perhaps not possible to 
find a precedent for ihis kind of pro-
cedure. Anyhow, six of our Cabinet 
Ministers have resigned: Shri Morarji 
Desai, Minister of Finance, Shri Jagji-
van Ram, Minister of Communications, 
Shri Lal Bahadur Shastri, Minister 
of Home Affairs, Shri S. K. Pa'il Mini-
ster of Food and Agriculture: Slui 

of Ministers 
Gopala Redcli, Minister for Informa-
tion and Broadcasting and Dr Shri-
mali, Minister of Education. I for-
warded their resignations to the Presi-
dent and he has been pleased to ac-
cept them. He has also been pleased 
to accept my recommendation to him 
in regard to come of Jlew Ministers 
taking the place of some of those who 
have resigned; not all. That is for 
Home Affairs Shri Gulzariial Nanda; 
tor Finance, Shri T. T. Krishnama-
chari and for Food and Agriculture, 
Shri Swaran Singh. The actual 
change over will presumably take 
place in two or three days time; it 
has not actually taken place now. The 
President has said: 'when convenient' 
we shall arrange this accordingly. 

As I have stated, rather unusual 
circumstances led' to the resignation 
of some of our senior-most and most 
respected Members of this House and 
of the Government. I am not going 
to enter into the reasons why this 
happened. Some of them appeared in 
the public Press. It is with regret 
that I recommended, to the President 
that these resignations be accepted. 
In our Government it will make a big 
difference to do without senior and 
experienced members whose addce 
counted for so much. I would only 
add-I would repeat-this has nothing 
to do with any qutstions of policy that 
usually lead to resignations. The 
reasons were entirely different. How-
ever, I am glad that although they 
have resigned from these offices, they 
will continue as Members of this House 
and we shall continue to have the ad-
vantage of their advice and co-opera-
tion. 

There are some vacancies caused 
by resignations which have not yet 
been filled for the moment. For the 
present some temporary arrangements 
will be made for Ministers who al-
ready hold charge of other portfolios 
to be in charge ot these portfolios 
where vacancies have been caused. 
In the course of some little time more 
permanent arrangements will be made 
in regard to them. There is no ques-
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[Shri Jawaharlal Nehru] 
tion of my introducing the new 
Ministers to you, Sir, Or to the house 
as they had been Ministers and they 
are well known to all of us, 

Shri Hari Vishnu Kamath (Hoshan-
gabad): Sir, on a point of ordor, I in-
vite your attention to artic:e 75 of 
the Constitution, clauses ::. and 3. The 
Prime l\iinister has been pleased to 
say that some unusual coir<'uI!lstances 
conspired to bring about this .... (In-
terruptions.) These are words not lIsed 
by him but words were used to this 
effect-resignation of half a dozen 
senior and respected Cabinet l\iinisters. 
Weare sorry that circumstances have 
conspired to bring about this unfor_ 
tunate development in the Cabinet, 
and I hope-and the House will 
hope-that those who will take their 
place will be equally competent. 

Mr. Speaker: What is the point of 
order? 

Shri Ba.ri Vishnu Kamath: The 
point of order is this. Article '75 (2) 
says as follows: 

''The Ministers shall hold otlice 
during the pleasure of the Presi-
dent." 

Then, article 75(3) says: 

''The Council of Ministers shall 
be collectively responsible to the 
House of the People". 

You will recollect that the House dis-
cussed a motion of no-confidence 
moved by my hon. colleague, 
Aeharya Kripalani, and the House re-
jected that motion. Thereby it was 
decided by the House that the Council 
of Ministers enjoys the confidence of 
this House. Now, by a major reshu-
ffle involving six Cabinet Ministers, 
a situation has been brought about 
which is tantamount to this: that it 
can be regarded that the Council of 
Ministers has lost the confidence of 
the House. Therefore, it was most 

proper and meet, in the spiIit of the 
Constitution, tor the Prime Minister to 

of MinisteT$ 
tender the resignation of the Cabinet 
as a whole and then re-constitute the 
Cabinet; the Council of Ministers 
should have tendered the resignation-
the Prime Minister himself and other 
members of the Council-to the Presi-
dent, and the President certainly 
might then have called upon the party 
again to re-elect a leader and then he 
should have formed the new Cabinet. 
That is the first point. 

The second point is this. According 
to article 75(2), the .\1inisters shall 
hold office during the pleasure of the 
President; unfortunately for the 
Prime l\iinister, it is not during the 
pleasure of the Prime l\iinister. They 
will hold office during the pleasure of 
the President. Before the resignations 
were accepted,by the President-
perhaps yesterday evening or some-
time yesterday, I do not know exact-
ly when the major newspapers of the 
country, informed us an.d people in 
tOWIlS, bazars and the market_place 
knew through those papers, that tne 
Prime Minister had received the resi-
gnations of these senior Ministers and 
that he had recommended to the AlCC 
IlIIId the Working Committee, rec:>m-
mended to the party, that their resig-
nations must be accepted. T'nat me3l1lJ 
to say he on his part had accepted 
the resignations of the Ministers. It 
is wholly irregular and wholly un-
constitutional. He should have, in the 
fitness of things, and if he has got a 
wholesome respect, allegiance, for the 
Constitution-l believe he has--for-
warded the resignations to the Presi" 
dent in the first place, and made any 
statement, whatever statement he 
wanted to make, in regard to them 
afterwards. But first he should have 
ascertained the opinion, the pleasure 
of the President with regard to those 
resignations and then only, under the 
Constitution, he was competent to 
make any further statement about the 
resignations submitted by the senior 
Cabinet Ministers. Therdore his 
earlier statement which was made 
with regaTd to the resigna tions is 
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wholly out of order and unconstitu-
tional, and to rccLfy that, the only 
way open to him now is to tender 
the resignation of th" Cabmet as a 
whole, and then the Cabinet could be 
reconstituted at an early date. 

Mr. Speaker: The first point is that 
the acceptance of the resignation of 
six senior Cabinet Ministers has take!! 
place, and the hon. Member argued 
that it is tantamount to the expression 
of no-confidence in the Council of 
Ministers. I can not follow that. 

Shri Hari Vislmu Kamath: 
themsel~es. (Interruption). 

By 

Mr. Speaker: If they resign, then is 
it a vote of confidence or want of 
confidence? 

Shri Nath Pai (Rajapur): They 
have lost confidence in themselves. 

Shri Hari Vihnu Kamath: They 
regard themselves as having lost the 
confidence at the House. 

Mr. Speaker: If that is the view, 
of course nOw I appreciate the argu-
ment that they have lost confidence 
in themselves, but I am not con-
cerned with that. 

Shri Hari Vishau Kamath: Confi-
dence of the House. 

Mr. Speaker: No, no. It should not 
be further argued. There is no ex-
pressiOn by the House by which we 
can say that they have lost the con-
fidence. Rather, that motion of no-
confidence was rejected only a ff!W 
dayS back, and h Council of Minis-
ters had that confidence. Nothing 
more has happened atter that. 

The second point that the hon. 
Member has argued is this, namely, 
the manner in which it has been done 
and that the Prime Minister had no 
authority to do it, and it was for the 
.President. Ot course, that is what the 
Prime Minister has said: that he re-
commended it to the President and 

oj Ministers 
the President has been pleased 
accept the resignations. 

to 

Then, article 75 (1) 
lows: 

says as fol-

''The Prime Minister shall be 
appointed -by the President and 
the other Ministers shall be 
appointed by the President on 
the advice of the Prime Minister." 

What advice he gives, the acceptance 
at the resignation, etc., is of course 
between the President and the Prime 
Minister himself. And it the Presi-
dent thinks that everything has been 
in order, then I do not think that we 
have got any data here to say that 
the Constitutional provisiOns have not 
been complied with or something 
irregular has happened, and the hon. 
Member has not been able to point 
out anything which might be irre-
gular or against the Constitution. So 
tar as these provisions are concerned, 
there is nothing irregular. (Interrup-
tion) . 

Shri Hari Vishnu Kamath: On a 
point of clarification. Sir. I entirely 
agree with the ruling which you have 
just now given-that he had recom-
mended them to the President. But 
may I point out, in all humility, that 
well before, a couple of days before, 
the Prime Minister is reported to 
have recommended the resignatioIl.!l 
for the acceptance of the President, 
all the newspapers of Delhi were 
thick with reports that the resig-
nations had been accepted and also 
that the Minister of Works, Housing 
and Rehabilitation was busy finding 
out new accommodation for the Min-
isters who were going out. That 
should not have been allowed to 
happen. 

Mr. Speaker: That is quite a dif-
terent thing-whether the newspaper. 
whioh carried the news ought to have 
done like that or not. I:t he raiies it 
in a different motion, I will consider 
whether there is anything worth-
while on which we can take action-
that they gave the news that the Prime 
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[Mr. Speaker] 
Minister had accepted the resigna-
tions. 

Shri Hati Vislmu Kamath: It was 
unauthorised. 

Mr. Speaker: I cannot argue about 
the reports in the newspapers that 
the Prime Minister had accepted the 
resignations. When the Prime Minis-
ter states that he had made that re-
commendation to the President and 
the President 'has accepted it how 
should I act on the report ~f the 
newspapers? 

Shri Hari Vishnu Kamath: Please 
verif:,..·. 

Mr. Speaker: Order, order. Shri 
Ra!'.ga. 

Shri Ranga (Chittoor): May I seek 
a clarification? The hon. Prime Min-
ister said that so far as the policies of 
the Government are concerned they 
remain the same and that only this 
adjustment is being made. But the 
House would remember that a few 
days earlier, our Communist friends 
expressed their want of confidence in 
two out of these six Ministers who 
have now resigned and whose re-
signations the Prime Minister has 
accepted. Does that mean that the 
Prime Minister has accepted, to that 
limited extent, the want of confidence 
expressed by the Communists. That 
is the first thing. . 

Another thing is this: I would like 
to know whether the six Ministers 
have lost their confidence in the 
Prime Minister or vice versa. Other-
wise, why has this tamasha been en-
acted? 

Sbri Jawaharlal Nehru: I am 
rather surprised at some of the points 
raised by hon. Members opposite. The 
fact that there was a no-confidence 
motion against the Government that 
it was fully discussed and the~ re-
j ected, should make them realise that 
so far as this House is concerned it 

changes in the Council 
of Ministers 

had confidence and has COnfidence in 
the Government. 

Shri Dati Vislmu Kamath: Why 
should they go then ? (Interruption). 

Mr. Speaker: Order, order. 

Shri JawaharlaI Nehru: So far 
as some hOn. Members belonging to 
the Communist party are concerned 
they mentioned two of our Minister~ 
and I was deeply pained at that. I 
thought it was rather improper. We 
were discussing policies Of the Gov-
ernment and not individuals, and so 
far as the policies of those two hon. 
Members were concerned-the two 
Ministers--they were the policies of 
the Government, and therefore any 
action taken by me in recommending 
to the President has not only noth-
ing to do with the no-confidence 
motion, but in fact, I was rather 
strengthened by the fact that the 
House has cl£ared this fact t.hat the 
Government and all its members have 
the confidence of the House. It had 
nothing to do with policy. The step 
take"" as I said earlier is rather un-
usual-thecircumstanc'es leading up 
to it. The han. Member said "very". 
The Congress is used to taking un-
usual and very unusual steps. 

Shri Ranga: Dictatorial and tota-
litarian. 

Shri JawaharlaI Nehru: That may 
be the hon. Member's opinion be-
cause he thinks too much of himself 
in dictatorial lines. 

Some Hon. Members rose-

Mr. Speaker: What is it that Shri 
Banerjee wants to say? 

Shri S. M. Banerjee: Sir, I only 
want to know, since the Prime Min-
ister has already announced that these 
resignations have been accepted, 
as the session is on, whether the 
second list will also be announced 
here. 

Mr. Speaker: How dofOs he pre-
sume that? 
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Shri Nath Pai: Sir, I should like 
to craVe your indulgence on two small 
points. The Prime Minister while 
replying to an earlier question was 
pleased to state that the House had 
rejected the motion of no-confidEnce 
in the Council of Ministers led by 
him and then he immediatdy said 
that for other reasons he had to take 
the step which he has taken. Are we. 
Sir, to infer that there is a party 
caucus which the Prime Minister, 
democrat as he is, thinks is above the 
judgment of the House? Because, you 
yourself said that the House expres-
sed confidence and then you tDlked 
mysteriously of some steps of which 
we are not aware. Does it meRn that 
there is a wisdom higher which you 
recognise than the wisdom of the 
House? If not, why do you claim that 
the House defeated the motion? 

My second point is this. Regarding 
the reconstruction of the Ministry I 
should like to seek some factual in-
formation. What will be the scope of 
the Ministry of Finance; since your 
new nominee to that post is currently 
holding the Ministry of Economic and 
Defence Co-ordination, whether you 
are contemplating their amalgamation, 
and whether the same applies to the 
Ministry of Community Development 
vis-a-vis the Ministry of Food also 
The House should be told something 
about what you are planning now and 
then and we should not be left to the 
position that you tel! it to the Work-
ing Committee and then the Press 
informs us. 

Shri JawaharIaI Nehru: As regards 
the first matter raised by the hon. 
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Member, he talked about a party 
caucus etc. Obviously, Parliament is 
.!Supreme. But the hon. Member him-
self is a member of a 'Party, group, 
and no doubt he consults them 
occasionally. 

Shrl Ndh Pai: Always. 

Shri JawaharlaI Nehru: That is the 
normal way of functioning of 
parties. Undoubtedly, I represent a 
party. I represent also, I hope, some-
thing wider and bigger than the party, 
(An hon. Member: Question). But I 
do represent a party, a very old party 
which has played a very important 
part and which is represented in this 
House by a very large number of 
Members. 

Shri Harl Vishnu Kamath: Too old 
a party. 

Shri Jawaharlal Nehru: And, we 
do consu1t each other and we will 
continue to consult each other as to 
what steps we should take in the 
normal course, in consultation with 
the President. IDtimately, j,t is for 
this HOUSe to decide whether I have 
done rightly or wrongly. We cannot 
convert this House or make it func-
tion as a party caucus as the hon.Mem-
ber saYs it almost comes to that--that 
we bring such matters here which are 
normally considered by groups and 
parties themselves and as a result of 
that something is placed before the 
House for their approval. 

Shrt Hem Barna (Gauhati): That is 
t!he impression that We get. 

Shri Nath Pai: You got an impres-
sive vote of confidence which you 
claim was thundered in support by 
your party. Within seven days you 
bring in a wholesale reshuffie and that 
raises the question of what worth was 
this vote ..... hiCh yOU won. 

Shri JawaharW Nellru: The hon. 
Member will remember that long 
before this vote of no confidence came 
Wore W. House, a resolution was 

passed by the All-India Congress 
Committee which gave the impetus to 
other things that followed. If this 
motion of no-confidence had not taken 
place then, probably, this action would 
have taken place earlier. Because of 
the motion of no-confidence it was 
postponed for further consideration 
immediately after that. The thing 
originated long before. 

As for the second question-the 
han. Member asked about the Finance-
Ministry and some other Ministries-
thOSe matters will be considered, in 
what manner they should continue, 
whether they should be amalgamated 
with others and all that. In the course 
of the next few days, as I mentioned, 
I propose to do that. For the moment 
I hope to make some temporary 
arrangements, and I will come and 
inform this House what other 
arrangements are made later. 

12.47 hrs. 
MESSAGE FROM RA.JY A SABHA 

Secretary: Sir, I have to report the 
following message received from the 
Secretary of Rajya Sabha:-

"In accordance wi·th the provi-
sions 01 sub-rule (6) of rule 162: 
of the Rules of Procedure and 
Conduct of Business in the Rajya 
Sabha, I am directed to return 
herewith the Appropriation (No. 
4) Bill, 1963 which was passed by 
the Lok Babha at its sitting held . 
on the 20th August, 1963, and 
transmitted to the Rajya Babha 
for its recommendations and to 
state that this House has no recom-
mendations to make to the Lok 
Sabha in regard to the said Bill!' 

12.n hrB. 
BUSINESS OF THE HOUSE 

The MbUster of Parliamenta1'T 
Alfalrs (Shri Satya Narayan Sinha): 
With your permission, Sir, I rise ta 
1UllIDUIIC~ that GoftI:mnent B'a8iaee 


